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Dated this the 07th day of October, 2022

O R D E R

The Transport Commissioner, who is also the

Road Safety Commissioner, appeared pursuant to

the order of this Court dated 06.10.2022 and

informed this Court of the various issues faced

by the respective departments.

2. However,  no  excuse  can  ever  justify

lose of life on the streets and nothing can

pacify the tears of the family, who go through

enormous sufferings.

3. Before  I  proceed,  I  must  certainly

record  that  this  Court  is  aware  that  the

learned Division Bench of this Court is dealing

with the issue of the violations on vehicles,

from the angle of the Motor Vehicles Act and
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Rules; and hence, anything that I say herein

would only be complementary to the same and to

supplement it.

4.  After all, all of us are in together

to make sure that no one loses his or her life

in future, on account of  a blood bath on the

streets,  caused  by  pure  recklessness  or

carelessness. 

5. As I have already recorded in the order

dated  06.10.2022,  it  is  the  element  of

recklessness  that  really  should  grip  over

attention now. As the Transport Commissioner –

Sri.Sreejith,  has  informed  this  Court,  even

though  large  number  of  violations  are  being

booked on a daily basis, it does not seem to

create a tangible result on the ground because,

presumably, even the offenders continue to do

so being aware or being under the preception,

that the consequences are trifle.

6. The  Transport  Commissioner  also  says
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that his Department has been on the job for the

last several weeks, if not months, and that the

fatalities from accidents have now come down

13.7%, which is targeted to be increased to 20%

in due time. He added that since the Rules  and

best practices relating to road traffic will

have to be inculcated right from the school

days, the Motor Vehicles Department has taken

up  on  themselves  a  project  by  name  “Safe

Campus” and is also enforcing a curriculum for

students, which is now awaiting  final nod from

the Government.

7. It is common knowledge that initiatives

and proposals are never new and every time an

incident happens, such aspects are brought to

life with vigour; however, only to be forgotten

when a more engaging event happens.

8. However,  this  Court  is  firm  in  its

resolve that the children who lost their lives

in the accident yesterday (06.10.2022) should



W.P.(C) Nos. 32680 of 2008 and 34310 of 2019
4

never be forgotten, nor the anst of their loved

ones allowed to pale into oblivion.

9. An accident of that nature should never

happen again; and for this, action is paramount

- not merely excuses or explanations. 

10. Various members of the Bar, including

the learned counsel appearing for the parties

in these cases, recounted their experiences on

the street, both in the city and on the highway

- and all of them had stories to say of the

recklessness  of  the  drivers  who  manned  the

vehicles,  including  Transport  and  Contract

Carriers.

11. The road culture that we are now used

to certainly has to change and this may have to

be done through a clarion call to be made by

the Authorities who are vested with the powers

under the statutory Scheme. 

12. With this in mind, I propose to list

this  matter  again  for  hearing;  within  which
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time,  the  Transport  Commissioner  will  make

suggestions with respect to the manner in which

our roads and streets are to be made safer. 

13. That  being  said,  however,  we  cannot

afford to waste any further time waiting for

another  accident  to  happen  –  we  being

completely unaware when it will happen and in

what manner.

14. The unmistakable caution to a driver,

that  recklessness  on  the  wheel  and  the

proclivity  to  violate  law,  will  never  be

tolerated  and  will  be  dealt  with  the  most

stringent response in law is to be fostered and

inculcated,  because  otherwise,  nothing  can

change.

15. For this purpose, the citizens have to

be  first  empowered,  so  they  can  bring  the

violations to the notice of the Authorities in

real  time.  The  Transport  Commissioner  has

submitted  that  he  will  consider  the
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introduction of a Toll Free number for whole of

the State; as also an online application. Since

I  am  cognizant  that  orders  relating  to

violations of vehicles have already been issued

by  the  learned  Division  Bench,  while

considering any such suggestion, the same will

also  be  kept  in  mind,  so  as  to  ensure  a

comprehensive attempt to bring in road safety

as  a  matter  of  discipline,  rather  than  of

enforcement alone.

16. This  Court,  therefore,  expects  the

Transport Commissioner to act in those lines

and direct that the officers in his command and

charge  be  entrusted  with  the  task  of

enforcement strongly, strictly and decisively,

to send a strict message to all the drivers

that recklessness and carelessness will not be

tolerated and that they will be accountable to

law to the fullest warrant possible. 

17. Necessary instructions/circulars/orders
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in this regard shall be issued by the Transport

Commissioner  forthwith  and  given  adequate

publicity and distributed to all the officers

under his command through electronic means and

such other, to spur immediate action on a war

basis.

18. As  regards  the  various  other

suggestions recorded in this order, it shall be

looked into by the Transport Commissioner and

responded to by the next posting date.

Post  on  28.10.2022  and  the  Transport

Commissioner  will  be  present  for  further

interaction,  either  personally  or  through

online.

   Sd/-

  DEVAN RAMACHANDRAN
JUDGE

SAS             


